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and (oT levying rates mud taxes, in tbeseveTml 
stations of the Setlkment of Prince of Wales' 
Island, Singapore, and Malacca,”

IUb, p e a c o c k  gave notice that he 
would on the same day move for a Commit­
tee of the whole Council on the Bill ** to 
provide for the dissolution of the Bengal 
Manners and General Widows  ̂Fund Society, 
and the distribution of the funds belonging 
thereto*’̂

The Council adjourned* '

Sahirdc^, December 1866,

FbzSEJXT ;
Tta Honorable J, A- Jkma^ Vict-PreHdtntr in tii«

Chair*
Hoft. Sir 3m W, Cotvite.
Hofl. M^rO«Dl. J . Low,
Hoa, J. P. Giant.
Hoo. B. PucMkp

P* Eliott, E«q,
C, Aiieu, Esq*
P, W, LeG^t, Esq* md 
£« CDTTi«t £aq*

MESSAGES FBOM THE QUYEHNOE
GENESAIi.

The following Messages from the Go­
vernor General were brought by Mr. Grant 
aitd read,

MESSAGE No. 85.
The Governor General informs the 

Legislative Council that he has given his 
assent to the Bill which was passed by them 
on the 29th November 1856, entitled 
Bill for establshing a Toll on Boats and 
Timber passing through the Kurraliya River 
in the District of Bogra,”

By order of the Right Honorable the Go­
vernor General,

CECIL BEADON,
to ike Govt  ̂ I n ^ ,

F ort W illiait,
The December 1856.

MESSAGE £fo. 86*.
The Governor General informs the Legis­

lative Council that he has given his assent 
to the Bill which was passed by them on 
the 29th November 1856, entitled, "  A 
Bill for the better rec^veiy of arrears of 
Revenue under Ryot war Settlements in the 
Madras Pre«»idency.”

By order of the Right HonorahTe the 
Governor General^

CECIL BEADON. 
ip ike GovL o f Jndta,

F ort W illia m ,
The December 1856<

HraDOO POLYQAMt*J

T he c l e r k  presented the following 
Petitions, praying for the abolition of Hin­
doo Polygamy

A Petition of Hindoo jnhabitvoits of Ben­
gal-  ̂  ̂ .

A  Petition of Hindoo inhabitants of Kud- 
dea.

A Petition of Hindoo inhabitants of 5ul- 
kea and its neighbourhood, in the district 
of Howralu

A Petition of Hindoo inhabitants of Shib- 
pore and its neighbourhood^ in the district of 
Howrah.

A  Petition of Hindoo inhabitants of Buri* 
sa and its neighbourhood, in the diatrict of 
the 24-Pergunnahs,

A Petition of Hindoo inhabitants of Keer- 
poy and its neighbourhood^ in the district of 
JBooghly-

A Petition of Hindoo inhabitants of Man- 
cor and its neighbourhood, in the district of 
Burdwan.

A Petition of Hindoo inhabitanta of An- 
dool.

A Petition of Hindoo inhabitants of Pub- 
na,

Mel GRANT moved that the above 
Petitions be printed*

Ageed to.
t .

BOMBAY M U N ICIPA L TAXES*

T hb c l e r k  aUo presented a Petition 
of Justices of the Peace for the Town 
and Island of Bombay in favor of the 
Draft Bill (of which a copy was lately 
referred to the Bench by Mr, LeGeyt) 
to amend and consolidate the lanrs relating 
to the Municipal taxes in the Islands of Bom­
bay and Colaoa*

Mit. L eG EY T moved that the above 
Petition be printed.

Agreed lo*
T he c l e r k  also presented the follow­

ing Petitions:—

R EG ISTR A TIO N  OP B IR TH S.

A Petition of Christian Ministers and In­
habitants of Agra, Members of the Buptist 
persuasion, praying for the passing of an Act 
for the registration of birtlis*

Mn. ALLEN moved that the above Pe­
tition be printed.

Agreed to.
2 u
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PETITION OS TBANCfADTH CHAT-
TEiUEK

A Petition of Tranrmiith Chatterjee, 
praying for the passing of an Act authoriz­
ing the Judgfifi of the Supreme Court to try 
bM determine, in Chambers^ wuhout Attor­
ney and Barrister On the same manner as 
the Judges of the Smalt Cause Court decide 
ca»s) aU complaints preferred agaiust the 
officers and attorneys of that Court, and 
agaipst tl ê taxation of cosU,

MTITIOS OP STNGAPOKE INHABI­
TANTS.

r

A Fetttm  of A ComiDittee appointed at a 
ipubliOiint«t(ng of th« inhabitants ̂  Singapore 
€OfMplaixiitig of the enactnrient by the Indian 
Jjqgi^bture, against the î&Liefi and lepresent- 
iftfcionâ of tUe inhabitants^ of the folloiring 
X^ws Act X III of lSo6, asie-
gan^tlwi c<KiBtitutiott an<) management of the 
f£hlige Foitce ; A ctX V ll of 1855 lelating to 
th^ iStraita Copper Cariency; and tlte Straits 
Jklttuicipa] Alsesstoent Bill, && reaper:ts ihe 

nurebtr of Municipftl Coinmisaionera to be 
apf;£Hiited, and the 4baode of filitng up vacanctes 

. ajnomg theiD̂  . ^
1. .Raid, though there v«a
' ootbiog in ihia Fedtioti whitb had not boon 
vepr«a#ntod .by the iDhabitants of Singapore 
btilV/re, he should move that it he prtated  ̂ in 
^ e r  that Honorable MemWr^ '̂hoiwished 
to tak« iij upt mightr hare an ^opportuattjr /oi

..doing KH r . j i; ■

, I '
MUMqiPAX- AS&GSSMEST (CAL.

. C«TTA).

Tlie to the Conncillhat
he had received.Excommunication from the Se- 

, -cr^ry to tf»e Cotrrniissioners for the improve- 
 ̂m#nt of the To^^n of Calcutta  ̂containing far­
ther T̂ marka b^ the Commissioners on the Bill 

* to comprise in one Act the provisions ne^ 
ĉê ŝ ry for tli? assessment and collectba of 

muniqipaJ rates aod taicea in the Towns of 
Ca|c^tt*^ Madras and Bombay, and the 

 ̂ several stations of the Settlement of I’rince 
of WaUs’ Island, Singapore, and Malacca,” 
and on the Bill “for appointing Mi^cipaJ 
CommjsatonerB  ̂ and for levying rate$ and 
taxes  ̂ in the Town of Calcutta,

Mk. CURRI£j said  ̂ he had seen the 
communication referred to* It contained 
remarks which ha«l, for. the most part» been 
made by the Municipal Conimissi oners in a 
fonner paper; but there were one or two

pomta in it with wtucb be thot^hib om* 
sary that the Council should be tudf 
acquainted. With pertnissLoci, hewmid hantg 
them forward when ihe Bill irad cobiiiullfcd.

I  ̂ ''■
TH£ INDIAN PEN AX' CODE.-

I

Mil p e a c o c k  preseated; the Bepwt 
of the Select Committee appointed to r e ^  
on tlie Penal Code prepared by th  ̂ la te  
Law Commissioners, . .' II

I p

MUNICIPAL ASSESSMENT (SFDLTIBS 
OF CALCUTTA.)

b

Mr. CURRIE postponed thê  motion, 
which stood in the Orders of the I)^yifQtth( 
first reading of a Bill for raising 
malcing and repairing roads in ' the suburbs of 
Calcutta. ' ,'' . . ' : 'V

jo n rr-sT o cK  coirtA ?tiE s '■ II r

Mft. TEACOCK 'moved thaf the Bffl■ 4 r ■  ̂ ' -j, I • ■ * r '  ̂ 1 Tt“ for the incorporation and regulaUpti m 
Joint-Stock Companies and other Jlssocji'- 
tions, either yni\\ or without limited liiHliif 
of the members thereor b e ' now read i 
second time, ' '

The motion was carried, and the Billiead 
a second time. . , '

MUNICIPAL ASSESSMENT (GENERAL)

' Me. ELIO TT moved that the Couiia 
resolve itself into a Committee on the Bffl 

CO comprijse in one Act the provJsloQS 
necessary for the assessment and collection 
of lUunicipal rates and taxes in the Toints 
of Calcutta, Madraf;̂  and Bombay  ̂
several stations of the Settlement of 
of Wales* Island  ̂ Singapore^ and 
and that tlie Committee be io&tmcted b  " j ^

consider the Bill in the amended forinm 
which Jt bad been recommend^ Ky'tfe 
Select Committee to be passed. ,* J i j  ̂■ |i Ir 'Agreed to* -. ■ i

Seetiona I and I I  were pa^ed.
Section I I I  provided diat property ĥtfuld 

be assessed upon an estitnate '^f aiu)W 
value* rti'

Mfi, CURRIE said, this , SettipfinW 
closely connected with Section ■ IV vhiih 
prescribed the majinier In whfich the 
value of houses, buildings, and lands Vas .to 
be taken for the assessment of a rate* An 
alteration had been made in that Section bf 
the Select Cnmnittteo to whom ih '̂Bil) W  
been referred, and he should fed it h '̂d«*r
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to pvopostt th it it t>Q dUdlowed, ajid that the 
imiotice -vrhBh had heretofM:« existed, be per- 
wtimd to continue.

U r . LbGEYT obmrr^ that this Bill 
applied to Bombajr as well as to CAlctjtÛ  
and that the practice r«f«fred to had not 
obtau^ed at tliat Presid^acy*
' Mr* C tfR RIE prooeedei— If the amend- 
ment^tnade by the Select Committee were 
disallowed, some alteration would be neces­
sary in Section IlL

W^le^ the alteration in Section IV  had 
6een proposed in Select Committee, he him­
self had considerable Tnisgivmgsas to ita pro­
bable ciFect; but os it then appeared to him 
to be tigl^t in principle  ̂ he hod not thought 
U necessary to oppose iL Upoo further con- 
sideratiou, however, he did not feel at all sure 
that the principle was correct The asaesa- 
ment of a house mte« for Municipal purposes  ̂
waŝ  ^  ia, ^ y  degree in the nature of an 
income tax; and he dtd not know but that 
thft grost ^n t woa u  suita^l« a basis of 
assessment aa the net rent afier deduct­
ing the expenses of repairs,  ̂ la  some res  ̂
P^ciSf assessment upon the gross rent would 
m  ̂ ear to be the most appropriate ; for 
a badly built house whkh rec^uired heavy 
repaijs might have as large a frontage  ̂ and 
cost a3 much for lighting and drainage as a 
weJl built house which required only a small 
outlay in repairs. The faction applied to 
rates payable by occupiera as well aa rates 
payable by owners; and for an occupation rate, 
Ke thought that the rent actually paid was 
tvtthout doubt the proper basis of assessment.

However  ̂ it was not so much with prin- 
ciplee as with practice that he was concerned 
at present. Tlje ifunicipal Commissioners, 
in tlie communication which had been reported 
to^a^f rex pressed strong objections against 
ftie provision for assessing the late upon an 
estimate of the net rent of premises, and stated 
iia t wouTd greatly embarrass their proceed* 
ings; ' With the permission of the Council, 
he would read Vfhat they said on the 
aubject :—^
, ^'Soctioq IV.**^Tho Commiaaioneps observe 

by tW  Section, the 'annual value'i» 
proposed to be compuu^d find micortamed upoo 
&n of tliQ (irrtual rent of premises, iesfl
■the probttbJc average annual cost uf reparry and 
«lii«r «xpen»e)j n^uijiary to tnaiataiu tii«m in 
a stat« tuyiuld «uch tvut. Thti Uommia îuntjrs 
are unHtiijuou l̂  ̂ of tipimon tbat ihe 
as it mm' !)tiiTitls, would be fouad  ̂ia practic^  ̂ to 
be highly objectioTiiLble. I'he preOrt variety of 
kooaeSf hutSf and other buildin|;s m Calt^utto  ̂and 
tbc rarious mode  ̂ of bulLiiiug them  ̂.sudi »a 
pucka, cQtcha-pncka, catcha, &c.» though to 
v^teraal appearance tho «atue,and comcuaudlDg

rents whioh ar« not ragnlatad by the mode of 
tbeir construction (expeaaire or otherwiae), 
yet re(|airing Tery different ropaira for their 
iDtkiutenance in habitable condition—would lead 
to «ndL«s3 dl(tput«<a and difficulty in fixing the 
redaction for thia purpose fryni the ĵ ross renL 
It would be absolatGly necessary to cause an 
exatninatiotr of thf« whole to be made la order 
to arrive at any thin^ appro: îmate to a joat 
decision, and thi  ̂ examicatioa alaue wouJd 
occQpj the avaeâ or for sereral yearâ  tberO 
being nearly 19,000 premUes in Calcutta."

He believed that the Commissioners were 
ri^ht in what they sUted, and that' it would 
take years, cotisidering the dif&Ktit
manner m which houses were built in Cal­
cutta, to arriTe at an estimate of what would 
be a proper amount of dednetiGa to allow 
for repairs in each caw. I t  was-not here 
as in England where whole streets w«n 
built on an uniform plan, and where th« mto 
of deduction for one house would answw for 
the other houses in the aime -street. 
did not himself see how, undw th« Sbetian 
as it now stood, it would bê  possible'to make 
any kBSessrnent at all for the next yeftr, or 
eren for the year after that The asBesBment 
(>ught to be made witbia the Gfrst quarter of 
the year, ‘artd it would *bviou$ly be impoasi  ̂
ble, in the space of three months, to fom an 
eatimate of what would be a pî oper rate of 
deduction for different cUsabs of housesi, and 
then-to classify ail the houses in Aid town ac­
cording to such estimftte* - ^

The Honorable Member' opp^ite (Mr^ 
LoGeyt) had referred Co the praciiee at 
Bombay. He (Mr. Currie) understood that 
the practice at jBombay bad been to take one 
uniform rate of deduction for all the hotisea  ̂
without reference to their respective condi­
tions and ctKUmstances* This seemed to him 
objectionable- It seemed to hjin to be, in fact, 
an assessment on the saMe prihciple as an 
aase^ment on tha gros$ rent. The ComTnis- 
noners at Bombay made a deductioil of IQ 
per cent of the annual rent all rounds That 
being so, and the house rate being 5 per cent  ̂
the result was exactljr the same asif a rate of 
4 J  per cent, were assessed on the gross rent-

For the reasous he had stated  ̂he thought 
that the suggestion made by tlie Select Com^ 
mitt'ee of ati uniform rate of deduction on 
account of repairs, was not admissible^

Ho did not himself see any sufficient 
reiison why the plan which had obtained, 
ever since the imposition of a hottse rate, in 
Calcutta and Madras, and also in fact though 
not in name at Sombay, should now be 
departed from* If the Council should deter* 
mine to assesa the rate as proposed by the 
Scction iu its altered form, there would be &
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»nsid«ribte lose t and this loss U ivould be 
nece^ary to mtko up, in CaJculta, by an 
uicrcase of th« rate, 'whicĥ  he apprehended, 
would bo palatable to tlie people thaxt 
an »9Be«9nieQt oo tbe gross reiilsl of pro­
perty.

Then, supposing the assessor to have 
made bU assessment upon an estimate of the 

rtitiUl of property  ̂ aft«r deduobing the 
cstimjOed expense of npaire> he would ask 
the C<>uiKil to coneldeT wh«t a field would be 
OpeE^ for disputes and He
tliought that both tJio Hunicipal Commlsskon- 
ers and the Magistrates would be very serious­
ly embarrassed by the numerous g o tu  plaints 
and appeals to whi^h any eaUmata of repairs 
would InfaiJibiy give rise.

He^ therefore, proposed to alter Section IV 
S9 as to restore the principle of assessment 
upoa tho giof^ rent of property  ̂ In order 
to do that} ha must make two a1teratki«i« 
in Secdua LLIj wbiGb would make it run 
tlius ,

*' The rate or rates imposed upon houses, 
btiilriingSf and Taud« qccoruin^ to the annnat 
v a l u e  thenofi in a a y  of tbe a a u l  ToirnSp or i n  
tba »aid Settlement, apedni Act, iball ba
a>iae£i:»ed in the manner hcremafUjr provided '̂^

And then, he would move amendments 
In Sectio[i 1% which would make it run 
thus

** The estimated i^sg annaal m t  at which
the housea, building, and lands littblf to (he 
rate might reasonably be exptctetl to let from 
year to year, shall, for the purposes of the rate* be 
peld and deemed %o be the annnal value of aucb 
iw9Q«eA, baUdingtf and InAibf

The Honorable Member concludod by 
aiaviD  ̂ bis first amendment in Section I lL

Mu. ELIO TT said, it was with great re­
luctance that he, as a Member of the Select 
Committee  ̂ bad agreed to tbe alteration 
made in S^tioa 1Y| foreseeing tlie incon- 
Y îiteuce and difficulty which wauld be 
^perieoced in determining tlie amount of 
Induction to be made for repairs ; but he 
bad beeit unable to resiBt the force of tbe 
objection that the gross annual rent of pro­
perty did not repreBeut the annual value to 
tlie ownefp aiKi ibat therefore it would be 

to make it the measure of ibe rale to 
be imposed upoii him* On further consider­
ation of the subject, however, U appeared to 
him that the incidencc of tfu rate would be, 
not on the owner, but on the occupier ; fw 
he book It for granted that tbe rent of a 
bouse included what tbe owner considered 
would be necessary for the repoiris of the

Mr, Currie

houae  ̂ So, no dotibt, the owner clnfgeA^te 
the assessment, direcdy paid by faiia, in 
the rent of the house i and, oonse^ut^y, 
it was tbe occupier in fact wbo paid the asseaa  ̂
ment. In this way, the rate assumed tbq 
character of a kind ^  tax highly comnterHM 
by an eminent authoiity—Mr* Mill, wb«9o 
obscrraUonB he wouid, with pemitsiQo, Ttad 
to the Council:—

“ A house taac, if justly proportioned to the 
value of the house  ̂ is one of the fairest &od 
moat unohjectionablQ of nil taxes, part of 
a person’s expenditure is a better criterioa of 
hi!» means, or b«ars, on the whole, 3ik<»re 
the sume proportion to them. A hou^ tax if 
a nearer approach to a fuir Lncouio-tax, than a 
direct assessment on income can oariilj be; 
having the great udTanUge that h  makes spovH- 
taneously all Lhi» alluwaneeq which it is «a 
difhdilt t<j make, aod so iithpractitable to 
exactly in asaossinjj nn inconu^-tax; for if wĥ it 
a person pays in house rent is a teat of any^ 
(hiDff, It is a  teat) aot of i r ^ t  be possesses, bwt 
ul wWihethiokake eaaad^KTd to ^end,”

I II

Taking this view of the incidetm offt 
rate of tJnis kiiid,  ̂he emlively ngfeed with tbe 
Honorable Meuaber in charge of tlie Bill dM̂  
t)te mte should be ŵ attBsed upon ibe 
wad not upoa tbe aet| amuul rent of ptuf- 
pe|ty, aiKl should vote for the . ameniroent 
he bad e^ved-

Mb. ALLEN said, he ithoQgbt this quei** 
tion a very inmrtant ooe, and ^  conaidenU* 
difficulty. had beou one of tbe strongn 
est advocates in Select Comisittee for th^ 
amendment by which tbe Section kad. 
Uken its present form ; but since then, hm 
had changed his mind t and he wouJd now 
say as few words as he might iti eiplanin 
tion of the reasons for thiU î bangê  «n i 
for having now come to the coocltuion 
that the asaessment should b« upon tb4' 
gross, and not upon tbe od^ rfentdi 
ptoprty. ' ■ J  -■  ̂ ;

The Honorable Member ̂  B e n ^  haJL 
said much of tbft incon^enienoea < iWiwbl 
would arise if the rale wera aastisa^ h OpOfti 
the net rental of property* If, howevei  ̂
(Mr. Alien) had thought that <k woiM. 
be fair and just to assess the rate .on tba 
net rantj he shouM not havQ altered l^ i  
opinion, as Jie thought the incotiveMeitcQŝ  
which would arise orer-stated* But'.ihd 
question before the Council was not ̂ one ioF. 
mere oonveuteficf  ̂ The question befbi^ irwm; 
~waa tlie fate to be levkd, paid froot thd. 
profits of the owner, or was it paid by tbe oc* 
cupier in an increased r^nt ?» iq  other words  ̂
would it fall on the owner or oa the oocupicr ? 
If it would fall on the owner, the ametid-
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in^nt im lt  m Section IV in 8«kct Com-
waft oieflHy e o tr^  ; b«c«U9e Buppoae 

there were two bouses each with a market 
vftbie of 60,000 Kupeea  ̂ and that a person 
purchased both to let them out for reot 
Oo* of these houses  ̂iie would say, wm small 
m comparison to tkio other  ̂ but it was cew 
4kod well built, aad would not require repairs 
for several yeais« The purchaser would 
probably consider that 1,000 rupees a year 
would be sufficient to lay by for the purpose 

keeping the house in its present cooditwn j 
and be would want lo reserve for himself 
a  ciear pro(h of € per cenL upon his outlay. 
To/ make this provision for repairs, and to 
secure the 5 p r  Cê iL for hiinself, he would 
cLarge 300 Rs  ̂ per month for the house. 
But the other aud larger house  ̂ he would 
say, had been built some time, would require 
very considerable repairSf and it would be 
iieoeasary tokeep It tuipty two or three montbs 
«rery two or thtee years forropairs. T«> k««p 
that houw in its present condidoi), and to 
retbiburte himself fot the loss of rent 
duriiig the period of its vacancy, he would 
probab^ find it necessary to 1^ by ten tbon* 
saad lupwB a year instead of one' thousands 
To do that, and also to ensure his profH 
of 5 per oenL, he must charge «i rent of Rs.
1,000 per month for the housed The valu  ̂
of both houses being equal in the' morfceti it 
would be unfair, supposing the rate were 10 
per centj to chaige lum 30 Bs. a month Ifor 
OM bouse and 100 B& a month for the 
olber  ̂ Nothing could be more mifair and 
onjuit than that But if, as he thought, 
the rate would in fact fall upon the occupicr, 
thete would be no unfaimese or injusttce  ̂ be-- 
dftbve to the occupier the actual net value of the 
kouie to the owner would be no consideration. 
The man who rented the large house and 
[Miid 1 ,000 fia. a month for the same, would 
probably be a Lieutenent Governor or some 
dth^r functionary with a large salary and 
kliiiHous tastes. He would be more interested
10 the cieanltneifis of the town,and better able to 
EMiy a high rate than the occupier of the other 
noAAe, who paid a rent of only 300 Rs* a 
moach ; and he ought, therefore, to be called 
upon to pay a proportionately larger Muntci- 
pat fate. That the rate, although it was no- 
itiinally Imposed by the Bill upon the owner  ̂
did in fact fall upon the occupier, the Honora-  ̂
Kte Member for Madras bad clearly shown. 
Noowner of a' house let but his property 
withont adding the house rate to ^ e  rent. 
Ho 'would charge a higher rent to the extent 
of the rate, as one of the etpenses to be put 
sgokist his capital ; fbr̂  I a hying out capital

upon tlie building or purchase of houses, be 
must make his rent include alZ expenses, such 
as repairs, rates, ftc. The net rent was 
what he must calculate ; and if that wero 
not equal to the interest which he coukt 
get on his capital by investing it in the 
Funds, he would uot iurest his mcney 
in bouses^

It was also worthy of coQsidersftion that, 
in reality, in Indio  ̂ the ssnssment had 
always been on the groeŝ  and not on the net 
rental of property  ̂ and no one had' objected 
to it. There appeared, indeed, lo be an ex­
ception at Bombay, but it was a nominal 
and not a real exception* In that Plre^- 
dency, the real rate was 4 J per Cent, ̂  tipon 
the gross« and not 6 per Cent* on the net 
value of property.

For the reasons he had stated, he should 
support the amendment which the Hotx>rable 
Member had moved upon the Section. -

Sir  j a m E S  COLVILE said that fho8*j 
Honorable Members who had spoken in ex-

C' lation of the change in theit opinions, 
mooted certain questions of politicAl 

economy, the parti<»]lar appHoatton of which 
ho did not think altogether Satisfactofy* 
He would grant that, as a general rule and 
in the lon^ run̂  a tax: levied upon a hp^se, 
though paid by the owner of r the house, 
would UM upon the occupier. But if tb^ 
occupier held a lease at the time when the 
tai was first imposed, then, duni^ the cur* 
rency of that lease, the new tax would 
necessarily fall exclustvely upon the owner« 
On the expiration of the Lew, the owner 
might doubtless rain the ront, and thus th« 
incidence of the tax would be upon the 
occupier. But the cwnei^s power of doing 
this was con^ngent on  ̂ the circumstantie 
whether there was sncli a deitiaml ^  lio4ses 
in the place that the lessee would find 
under the necessity of continuing in the hduso 
at that increased rent, pofsibte 'tbiit
the taxation upon house property within fth« 
limits of a town might be so increased, thw 
persons, rather than pay rents increased’ lA 
proportion to that taxation, would ' tabs j up 
their residence kt the suburbs of the tditn ; 
and thus the demand for houses in the 
and the consequent value of house property*, 
would be diminished. I t was only ôn' cho 
a^umption that detnand for houses %as a 
constant quantity that the propositM^ laid 
down by the Honorable Member^ who had 
spoken was strictly true, '

Then, again, although he had great res­
pect for the authority of Mr< Mill, whom the 
Honorable Member for Madras had quoted,
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h« did not look upon house rent u  necessa­
rily a sort of iiKome tax, or as affording a 
measure of income. It w%& easy to put the 
case of a bachelor wbh £  5,000 ft year 
liftnff ia lutoriouB but 6m»lt chambers iti the 
A lb^y, and that of a professional man of 
ttiuch smaller meana, compelled by a )^ge 
family to life in a large scrambling house in 
Kuasell Square, and to save what he paid 
for houw rent by pinching himJKlf under 
some other head of expervditure*

He > (Str JamcB Colvile), who had not 
pledged biniKtiif to the Section in it« altered 
ibrm  ̂did not feel bound to juRtify the vote 
vrhicK he was about to give by the reaaon& 
whieh now induenced the Members of the 
8dect CctnmJttee  ̂and which might be sound 
or unsound. H« fennd a particular system 
of a^ssm ent to hav« been m existence 
here for a long time, Thia Bill had been 
originally published contaimng a provision 
fpr the €0«itinuanoe of that system ; no ob­
jection had been made to that prorision ; 
and he had it upon the authority of tlje 
tionorable Member for Bengal and of the 
Municipal Commissionera that the particular 
mode of taxation which was proposed to be 
Bubstituted by the Bill in its present form, 
irpilld lead to- intenninable disputes b̂ fove 
ihe Commissioneri, and be found to be ex- 
tnflfnely inconvenient in practice* The 
CoramBiioners had proposed a plan m eub- 
atituhon for it ; but, as the Honorable 
Member for Bengal had shevrn, it was no 
Bubstitutioii at If the Coundl taxed 
houies according tn the present system at 10 
per cent, they woukJ obtain a certain aum. 
i f  they altered the system by striking off 
arhitr&rily 10 percent of the oasessabte value, 
th ^  would, m fact, be Only laying on what 
waa e ĵuivalent to a tax, if calculated accord­
ing to tlie present systetn, of 9 per cent̂  The 
change wonld do nothing to redress an ine- 
quaJity of taxation which might exist as be­
tween house and house. And if the tax so 
assessed fulled to rai^e the sum required  ̂ the 
Commissioneri would have to come to the 
Council to increase the nominal rate of taxation >
, For these reason^ he ahould vote for Sec- 
tioa IV , «s it stood in the original Bilk

Mup C U liH lE 'S  motion waa then put 
and canied.

Me , CURRIE moved his next amend­
ment in the Section, which was agreed >tô  
and the Section then passed.

Mk, CURKIE rnored his proposed 
amendments in Section IV, which were 
Bcverally agreed to, and tlie tlten
passed.

Sir Jama Colcile

Secliona V to X I were pataed:
Mil CURRIE said̂  he ptopMed fa

insert a new Section after Section XL Id 
the communication just reoeived from then 
regarding thid tho Comnissuoen
etated that they inferredt and he thought 
lightly, from the wording of the 5th idd 
following Section0̂ that it would be 
m y  to have fresh assessment books preptnd 
every year. They said that the preparatioQ 
of a  new set of a&sessment books tt» 
work of fifteen writers for three months ;«D(j 
that this amount of labor had hitherto hm 
avoided by making the same hookSs widi 
such alterations as were necesaary, ansver 
fw a number of years. There seemed lo 
him no reason ŵ hy that practice should'm  
be kept up. He should  ̂ t̂haisEbre, tioTe 
the following new Section :—  i ■

“ It shall not be neceasary to prepared a net 
book every year, but the ComEaLstioD«it iiu; 
adopt the vahtatioTi and a^eaamentcotttaliiedk 
t\m book for the preceding ycEir̂  with such t\ 
terations as m a\\ in particular be 
necessary, ai the rahiation and n^sessmetit fbr
tke year fDllowing, Proftded always tbat prirfic 
DuticG of suob valuatjon and asyeMimant abiH ^  
gii-4>n lu the m:irmer prescribed to iS«ption Vll 
of this Act, nnd the pri>vji;km3 of the said Sec* 
tlon and of tbo three following SectEons tM  
be appileable to thes&td raluatioo aAd assM- 
Q̂ ent Hod to the book ̂  booka is* whkh it 
cuutaiqcd.” ^

Agreed 4o- ^
The remauung Sectione of the Bill, with the 

Schedule, Preamble, and Title:, wete paisei
The Council resttmed its sitting.

MUNICIPAL ASST5S9MENT (CAt^
CUTTAO

■fH

Mr. CURRIE moved that theiOowKil 
resolffe Itself into a Committee tipmjilbe M  
*'for appointing Munioipal CoiDiBissiaKds 
and for levying rates aDd..tMtft^i LtbeTlomi 
of Calcutta.’’ . i. \ VI /

Agreed tô  ■ : ji-- iLr
Sections I  to H I were .passedu.  ̂ : '
Section IV  provided tltifc'rXftqd* it ^hich 

the Commissioners were to be apponlttL. :
Mfi- PEACOCK aakl, there W  -been

some difference of opinion amocgi^ the fip- 
lect Committee with respect tOLthisClaM 
Under the present Law, ther& ivere/kflf 
Municipal Commissioners, of whorU' Mo 
were appointed by the GovernmeDt  ̂aud tve 
were eiective  ̂ owners of property assessfld it 
a quarterly tax of not lesa than teii 
and occupiers of houses or lands *
monthly rent of tiot leas than seventy lupe^ 
beitJs cutitkd to vote at their election̂  î ut
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thie system hid p rm d  a failurê  and U had 
l>e^ fevolW to talce s'Wtf the power of 
election from the mte-pmyers, and vest it in 
the Lieutenant Governor of Beog»l, The 
qiieftrioti now waa, whether the mrae of

■ fxAntuig the ComnitBsionerft, which this 
 ̂SectiDn proposed, Lhe best adapted for the 
. BOAdogeitient of the Municipal Fuodi. It 
^appeared to him that it was jwL The 
.SntioD provided os follows;^

Lieutenant Qwemor of Bongalilun*
' inm  tin>fi to ti[nep appoint vnch nmnber of 
fPOrtoDP, inbAbitaats of th« Town of CmlcuLta, 

Ihink proper, not being le35 than 
«Ix nor mtjre than twelve, t(; be Commissioa- 
'*m for the purposes of tbts Act* and for the 

and improrvineDt of the w d  Town 
! nader Act XIV of m a r
r By Scction YI, iho lieatenant-CrovertMir 
w«A also to appoint « Ftoldent of the 
3ouU  of., Commission eia ; and by Section 
vVlII* th« CoDQTnififliDners, whether they 
fthould consist of sit or twelve, as the 
case might be, or of any intermediate pum- 
.bcTj fWere to select two of their number, whô  
^«hj liier Preeideat,' watq to form an Exeoo-
rivV Committee and to conduct mil the ordi-- h

and current bnsmeia of the Conservaji- 
rcy according to such rules as might, from 
time to time, be made at a Grene^ Meet^ 
mg' of 4he Ooimnissionera  ̂ and be sanction­
ed by the Lieutenant Governor of Bengal* 
Whether the number of Cwnmisdoners 
shotM be tweha or three, it was <juite clear 
^hBi ft Municipal body bo constituted would 
not be a body representing the rate-p&yers. 
In point of fact, it would be & Govem- 
meii  ̂ adminbtntion of the Municip! 
funds ; and the question, therefore, came 
to this—was it better that there should 

I be I An Executive Committee consisting of 
\tiio MembeTv selected by the Board of 
,& gmfn^ontn from thetr own body, and 
itf^MPretident appointed by the Lieutenant 
Governor, or that the Government itself 
should at once appoint three CommissionerB, 
or any oth^r nm ber that might be necea-
I bai^ ? It appeared to him that, if Government 
haato appoint a body for the administration 
fof-di0 pttblic revemiefl, the mode of appoint­
ment propoeed this Bill would be the 
w y  last wlueh it would idopt. The re- 
isp6nitbtiity of a body tlius appointed would 
<ke so dif ided, (hat there would; be no 
^mliiespoosibility in any one* The Xiieote- 
Jnibd Governor would appoint the -general 
bo<^ of Commisskniera, atid^he woiud not 

^bo 'rocpoDBible for their acts  ̂ < The 
necal̂  b ^ y  of Commmiiotiers ^ould appoint 
UL Em ulive Cominitie« cf be

presided over by a nominee of the Lieute^ 
nant Governor, aod it would not be reepon* 
sible for their acts ; and the Executive 
Committee would conduct the business of 
the town according to rules made by the 
general body of CommissLonersv and aanc- 
ttoned by the Lieutenant Governor, And they 
therefore would not be responsible, as their 
acts would be controlled by the generki 
body. He was not sure what kitid of a 
Comm lesion the Bill really intended to pro<̂  
vide« According to Saoticdi ¥1JT| the 
three Meinliei^ who were to form the Exê * 
cutive Committee were to be paid Officers ; 
but, for anything that appeared to tlie cot**- 
tnry, the other Members of the Co[sna»* 
sion were not to be paid Officers.' He 
confessed it did not appear to him that twelve 
Commissioners appointed in the laanner pro  ̂
poaed by the Bill would represent the p e^  
pie any raore than three appointed by the 
Government i and the question vealirwiad 
this—were the Municipal aflTairs iKe 
Town likely to be better conducted tinder 
the plan proposed by the Biltr or by thiee 
Commiastorters appoiated by the Govern/  ̂
ment ? If the Government was to take into 
Us own hands the administratiOD of lhe Mu-» 
nicipal affairs of the town, it should aee that 
the funds would be adotinJitefed and lhe 
business tianspcted in n way that wa* 
itkdy to be the moste^ectMl. A CommiS'- 
sioi» of twelve Members, without any inten* 
tion of imped in the business of the exe* 
cuii^ body, would almost necessarily impede 
il, and the Town would suffer. Another 
Bill would sfiortly be before a Committee of 
this Council^^the Municipal AfseaaneiA 
Bill for Madras—by which it was provided 
that there should be three CommiBsiorer* 
for that Town, who should be appointed by 
the local Government. Kow  ̂he could aee 
no such difference between the ciicumstanoca 
of the two Presidendes as that,.^on lhe vmry 
day that the Council was to decide upm 
giving to MadnA a Municipal Comniiaflion cif 
three Members appointed by the Goverameni, 
it slrauld decide upon git̂ î ig to Calcutta a 
Municipal CoinmisdiOR of twelve Member^ of 
whom two, chosen by themsdves^ wereito be 
an̂  Executive Commiuee, to be presided'^ver 
by an Officer appointed by the Lieutenwt 
Goveiuor. W hatever was ijg ht for one si- 
dency appeared to ham light ̂ or the other. 
The management of the Municipal fuhdn 
ought to be entrusted either to a body el^ct* 
ed by the rate-payers or to one appointed 
by OoveTBi ênt* I f  any pncticable pr(>* 
portion had been made for the election of
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the Commtssionew by the nte-payvrs and 
raising the fronclit^e, lie must conf<^» that’fie 
w«« not prepared to say tliat ht (should not 
ha^e supported it. But it admitted on aJI 
band? tUat the present system had fkilcd, and 
that tlie election could Hot be etitrusted to 
tha presant clns  ̂of voters.

The only dtfficulty which he felt in pro­
posing an amendment^ was that the majority 
of the Select Committee thought it would 
be necessary to re-publish the Bill if any 
change were made in the constitution of the 
Oommisfiion. But it did not appear to him 
that any injury would ariee from re-publiea- 
tum. The ejcijtin^ rates extended to the 
end of January 1857 ; the amended Bill 
Might without any great inconvenience be 
re-pob1ished, if necessary, in two or three 
weeks, and the rates might take effect from 
the beginning of next year, giving credit for 
riie month of January whicti was included in 
the preaent r^t«. S^Cion I I  of the present 
BtUaaid;—

"And whereas the qunrterly aaseasment last 
tnad« under Act X oi I incmde^ the month 
of Juiaary IS57, and power giren by thia 
Act to unpoae » rate upon houses, building*  ̂
and UntU for a perloa indudiug the sutDo 
mgntb, it is hercCy enacted that one'-third of 
the »um p&yable on account of the aaid asfteu* 
meot Bhall to reoiitted,'*

It would be far better, he thought, tTiat 
the constitution of the Cotnmissianera under 
this Bill should be made to correspond with 
that provided for Madras, than that the mum- 
cl pal funds and management of the conser­
vancy of the Town should be entrusted to a 
body ^'hich must necessarily be a failure. 
There were large funds, and important duties 
to be discharged ; and if the Commissioners 
could not be elective, at least the duties 
should he confided to a body capable of 
acting efficiently.

He should obserre that there was some 
diiference between the alteration fie propos­
ed and the provision made by the Bill for 
Madras. The Bill for Madras provided 
that only one of the Commissioners should 
be an Officer of Government. But he saw 
no reason for tying up the hands of the 
local Government in this way. It seemed 
to him that, if the local Government was to 
have the power of appointing three Commis' 
sioners, it ought to have thepower of appoint­
ing the three best men it could get, whether 
they were Officers of Government or not.

He should, therefore, move that Section 
IV  be struck out, and that the following 
Section be substituted for it

iUn Peacock

" Tbew shall OwamfeSeimifar tl»
poipo»e« of tfaia Aet, and lar Aa eotwrnmoy 
of tbo Town of Calcutta nndef Act XIV of

Such Commtssioners eiiall b« appoiated 
by the L teutenant Governor of Bepgal^uiij 
snail be romoTeabte at hia pkasure.”

Ma, CURRIE said, he had no wish to 
detain the Council with a discussion on thii 
subject. He had nothing farther to add ta 
what he had already stated regarding 
first in his Statement of objects and rev 
sons, and secondly in the Report of the Se­
lect Committee. He thought that, in dis­
continuing the system of eiection, it de­
sirable to give something of a popular cha­
racter to the constitutioin which was to be 
substituted ; and he had etated that he saw 
no other mode of doing so than I 7 tk 
scheme proposed in the Bill He thoaghi 
that that scheme was calculated to provide a 
tral represenUtion of the different classes of 
inhabitants* Judging from the eipeneucc 
which we bad had of Calcutta elections, be 
believed (hat the Lieutenant Governor wodJ 
make a very much better selection for tbt 
representation of the intelligence and proper­
ty of the Town than the rate-paycrs them- 
seJvea* That was the reason for provuHng 
this scheme* He did not mean to say tliit 
the scheme was certainly the most efficient 
plan of admmistration which could be 
e d ; but that was not the only point for 
consideration- It was alw> to be considered 
what plan wouki he the most acceptable to 
the people whose funds were to be admin­
istered. The Bill had been before the I\jb- 
hc ; communications had been received in 
respect of i t ; and the scheme which ic prô  
vided seemed to have met with acoeptaocv 
from the inhabitants generaDy: and lie 
thought it would be proper to give it a triJ, 
At the same time, the matter was in tk 
hands of the Council ; and if the sense of 
the Council was in favor of the amendfneot 
proposed, he should bow to its decision. ■

SiH JA M ES COLVILE said, if tlw
Honorable Member who had the conduct of 
the Bill was disposed to insist or> the Section 
as it stood, his (Sir James CoIvi]e*s) in­
clination would be to vote with him* All w«ie 
agreed, he thought^ that the elective prin­
ciple was to be given up ; and it was un­
necessary, therefore, to discuss the reowns 
for giving it up. He would OiUy say tliat 
he considered them perfectly sufficient, and 
that it was quite proper that another system 
should be substitutea.

The Honorable and learned Member 
opposite (Mr, Peacock) bad saidj iiid no doubt
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truly^ th«t the OrnniBsian pmid^d for by 
thU BLU vould BOt be a tm y chosen hy 
%Ug r^te-payera ; and that, therefore, they 
could not be tak«n, in aay aense, to repre­
sent the iate-pay«ra. Doubtless  ̂ the direct 
election would not be with the rata-payers ; 
but still there might, in some sense, be repre- 
s^otation without election. He had no doubt 
that the Lieutenant Governor of Bengd 
MU 1(1 act upon the princlpSe of choosing men 
from different claa&es of the community who, 
he thought, would be good Commissioners, 
and these vouU in some degree represent the 
feelings of thoae dlfFerent classes.

Whilst the Bill was before t!ie Public, the 
Council had received a Fetitioa sigqed by a 
very numerous body of Native rate-payers 
who, though not altogether satisfied with the 
Bill as itsloodj seemed to approve of its prin­
ciple, in so far it gave to tl)e Lieutenaot 
Governor the power of nomiuatiiig certain 
unpaid Comtniastoners. They wî jheil tluit 

should be required to cliooae a certun 
number from the Clirî itLaii l[ihabit«.ntSt aitd 
a certain number from the Native Inhabit­
ants, hut they did not object to tha ptioi;iple 
of nomination* lie  (Sir James Coivile) was 
not dispsed so to fetter the Lieutenant Go­
vernor's discretion although he hud little 
doubt that, if given, it would be exercised 
so that each class would be fairly represented.

In com pari ug the system proposed by the 
Bill with that proposed by the Honorable and 
learned Member opposite (Mr. Peacock,) he 
felt that a Commission cousisting entirely of 
three members appointed by tlie Govern­
ment  ̂ would, in all probability, form the more 
efficient administrative body. But he fe)t 
that, in dealing with this question of Muni' 
cipal reform, it was desirable to carry the 
feelings of the commnntty with us. No­
body who could recollect the various dis­
cussions which had taken place witfi respect 
to what should be the tnode of managing 
the Jtf unicipal affairs of the town before the 
present Bill was Introduced, and the resist­
ance which the Commissioners had met with 
in different parts of the town, could deny 
that the Kative community were, if they 
would forgive him for saying so, something 
like naughty children who had a strong in­
disposition to be washed, brushed, and 
kept clean ; and that it was desirable 
to make Municipal improvements more 
popular. And it certainly seemed to him 
more likely to become popular if the work­
ing of it out were intrusted to A body 
representing, even in a modified way, the 
wishes and feelings of the community, ratiier

than to th«a# Govenmtent Officers* If & 
Comttiisaioa so constituted would be less 
efficient tluin 4 Cojnmission which would 
admit of no representaticn whatever, he wa« 
prepared to sacri^ce some degree of efficient 
cy for a higher degn^ of popularity. If, 
therefore, the Council divided, he should 
vole for the Clause as it stood.

He did not feel veiy much pressed by 
the consideration of incousistency of pass­
ing a Bill with a Section upon tliis principle 
for Calcutta on the same dky on which the 
Council would, pass a Bilf with a Section on 
the other principle for Madras ; because 
he inferred from the papers annexed to the 
Bill for Aladraa that tiiere was not tit« 
same feoling for interference in Muiudpal 
arr&Ui;enienta amoi^st the inhabitants of 
tliat Presidency that there was amongst thft 
inhabitants of this. In concession to that 
feeling, and becajuse he considered It would 
be better to coDcede to tliat feeling than 
to introduce a scheme which would be die- 
tdsteful to the people  ̂ be should suppoi-t 
the Section as it s to ^

Ms* GRANT laid, it appeared to liim
that the only (question raised by the Bill waa, 
which was the most elfectual manner in 
which the Municipal Conservancy of this 
City should be managed. If the Bill had 
r a i ^  this <juestion—î houU we have a repre'  ̂
seutative body as the body in cljarge of the 
Municipal affairs of the town̂  or should wo 
not— then he might have had some difficulty 
in coming to a conclusion* He believed* 
however  ̂ that he should have ended in the 
same conclusion to which he understood that 
the Honorable and leanied Member opposite 
(Mr. Peacock) had said he thought it pro-* 
bable he should have come—namely, against 
the plan of having an elective Municipal 
Commission, He believed that, if he had 
had an opportunity of giving to that ques­
tion the consideration which it required  ̂
the sacrifice  ̂ under an elective system, 
of practical good for a nominal rather thau 
a real advantage, wouh) have appeared to 
him Eo great  ̂ that he should have opposed 
the adoptibn of tlie system. But that 
question was not raised now. The ques-̂  
tion raised waŝ  how a body, appointed 
by Government, to which the affairs of 
the Town were to be entrusted, should 
be chosen ? It was to be chosen, di­
rectly or indirectly, by the Lieutenant 
Governor. That had been decided. The 
only question which remained was, whether 
it was to be chosen directly or indirectly. 
That being so, be could not look at this

2 w
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Sectim otlienvlsft than &9 pn^aentmg to the 
Council the question Tfhkh of those i^o 
modes would be the most effectual ? He 
could not hefiitato in deciduig in favor of 
the direct inetbod*

It had been trgued that *the proposed 
Et̂ heme would be in »oine wrt a repreaentadon, 
«dU the Honorable Member for Bengal had 
maintained that the Lieutenant Goremor of 
Bengal wm much better able to nominate per­
sons who should properly represent all classes 
of person3 in Calcutta than the inhabitants of 
Calcutta themselves. Now, he (Mr, Grant) 
was an Inhabitant of Calcutta ; anil̂  for him- 
iel^ he must say, without intending any dis-*- 
ivffpeot, that he rehiated that atatement He 
denied that any man aiiYe was ao fit to tiomi<- 
nato a representative for him afi he was him<- 
e«lf. And if he said this for himself, must 
he not day it for the other inhabitanta ? Every 
Member cf thi^ Council must feel that he 
pononally was best able to select his own 
preieatatife. Thett, were Honorable Mem* 
bera to say that this was only theit own fcel*- 
ingf but Aat all our natiTe ^euds—that tk« 
14atire Community generally—tnnst stand nn 
adilTerent footing ; that, although the indlvi- 
doal Members of this Oouncil could thefn- 
se^es best select their own representatives;, 
tlie three or four hundred thoasand other in*' 
habitants of the City could not ? He entirely 
denied the justice of the Honorable Mem^ 
ber*s argument; and if it were a question of 
representation, he claimed fer all the ibhabit- 
ants of Calcutta the same right which he 
claimed for himself  ̂ and no mort.

Without wishing to say anything which 
might give oflence, he must say that, if the 
]Uunicipal Commissioners formed by the 
very complicated process provided by the 
Bill were to be regarded in any aort as a 
representative body, they would be nothing 
tnove or less than a ah^^ and he dialiked 
all ahams  ̂or all appeacince* of a sham. If 
the Council thought that the Municipal 
Commissioners should be a representative 
body, let it so determine openly. If not̂  
then let it decide how it could best provide 
for the most eSicient body of Municipal 
Gommiasionera. He had it on the authonty 
of the Select Committee on the Sdmiidpal 
Assessment Bill for Madra3--<x>mpOsc>dj with 
one exception  ̂of the same Membm aa those 
composing the Select Commitlee on the 
Calcutta Bill— that the selection of ^ree 
Comtnissioners by the local Government was 
the process which was most likely to produce 
the most efficient body; and  ̂ as he should 
gire to Madras the system whiich was 

Hr, Grant

thought the moet likely to secure to it a 
good Conservancy, ao he would ^ve to Ca  ̂
cutta the system which was tboi^ht tbe 
most likely to secure to it, whit lie im 
sure it very much wanted^a good Oco* 
servancy.

He should, therefore, vote agiitBt ibe 
Section  ̂ and in support of the ameiodmeat

The <]uestion waa then put that Sectwa
IV  be omitted.

The Council divided —

Non 4. 
Mr, Cume*
Mr* LeGert^
Bir JacoMCiMia

Mr* ALIea.
Hr. £Lh>tt.
Mr* Peacock* 
Mr. Gnwt* 
Geoenl Low, 
Tbe Cbatrman,

Miu PEACOCK'S Seot)0tt in wfeti- 
tution of Section IV  wm then ptrt, wd 
agreed to<

Section V p*«vided fbr the tenwe offlffice 
by the Comnussioners, and for tW filling 
vacancies among them. In coniequeoce ol 
the above alteration, it was negativt^  ̂ '

Section V I provided that— ^
•* TheLimitenont GoTemot of ttei^lihtil 

attioint a Pffljsdent of tho Board of Owmnai- 
tionert, who Bhail be aa Officcir of Goî erDDCDt 
and BhaU be removeable at hijj pleasure.”
. Mfl. PEACOCK roov^ ^that ali tbe

words after the word “ appoint” be left oû  
in order that the words ** ooe of the s*id 
Commissioners to be President of the Bo«d 
of Commissioners” might be substituted foi 
them.

Agreed to.
Section V II was pas»ed.
Sections V III, 1 ^  X , andXI.itert 

severally negatived, in coneequeiwe of it* 
alteration in Section V.

Mr* PEACOCK moved that the follp*- 
ing new Section be aubs|ituted for them

** The Municipal Commissi oner a shall 
onoe at least in er^ry week* Th* 
two $faalt be necessary to oonsdtutti a 
At a Mqetinfj nf tŵ j t*n questcoqs on wbtdi 
they are diviiloil in opinion, if the 
one of them, he shall i; ciistin  ̂vatc
otherwise, tbe question shall be Teâ frved fctr th? 
decision of a futoro Meeting. ■ ■ ■

Agreed to, ' "
Mtt. CURRIE mov^ tha^ iftw

above Section, the foliowlng ne+r' Sectiori'lw 
introduced :—  . . '.

such
“ The Municipal Commissioners may 
ch allow luices out of tbe funtU to be

under this Act, as shall be fh>m time to 
fixed by the Lieufienaat Governor*  ̂Fwfjdfd 
(hat the ftUuWBUCfti fiw aity CoiamiMioaerwiuJ
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not, expend,the rate of ton thoiiaiuid b
jettr, if tbc CommisAtQQQr hoJda no other ap- 
pomtment or occupation  ̂ or ih? rate of four 
Mou^nd Rape«« a jear if he holds any other 
■^pomlmeAi or oocupatloD.''

After tmne cooreiutioii, the Section vras 
agreed to.

X ir  to XVT were passed,
StcHoB X V II proutdftd that certain 

TOhiolflS Aid Aniniala ihotUd be «xempi from 
th« tax ^

Mr, CURRIE wid, the CommJasionera 
had again urged olgectionfl against the 19th 
^ d  20th *ine5 of the Section, by which 
horses or other animaJa which, by reaaon of

w w  for use and were not used, 
were included in the eKemption, For his 
own ̂ part  ̂ he was father for retainiDg the 
provision. The Commissioners Baiil that,

^  •fitWpto evasions of the tax from 
the difficuliy pf **oertaimng which of eiwh 
K r̂sea, &c.̂  are not actually U3̂ ,  thero 
Bhtiiktd jm  bo any exempdon on that 
groai»d.” htmsdf thought that, if no 
s u ^  exemption wore made, the tax wwrid fatl 
baxd upcn pfimons desirous of keepin-r 
horses which had <ione them good wrWce*  ̂

Sia JA M ES COLVXLE said, he tlwa<.ht 
the« were very f«w hones past their tine 
<rf aerrice in Calcutta ; and that the number 
of persons who would have to pay for these 
veterans, if this praviaion were struck out, 
would bear no proportion to the mmiber of 
persons who would daim exemption if it 
were retained.

Mr, p e a c o c k  ^id, he quite agreed 
with  ̂ the Honorable and learned the Chief 
Justicse*̂  I f  a gentleman wanted tlie luxuiy 
of leaping an old horae  ̂ he ought to pay 
for it« Certainlyj the old horse would 
^  waJked out ; and If he should break 
down in the streets, he might cause much 
J ^ r y  to the cattle of some poor person 
who conld not afibrd to suffer for the iuxuiy 
of his richer neighbour,

Mr. g r a n t  moved that the words 
"and Ponie?'* after the word « Horses'^ in the 
13th line of the Section be omitted, in or­
der that the words ' ‘Ponies and Mdes" miffht 
be substituted for them.

Agreed to,
Mr. PEACOCK moved that the 19th 

•nd 20th lines of the Section bo left out. 
A ^ e d  ta
The Section was then passed.
Sections X V III to X X III were severally 

passed*
bectioti X X rV  provided as follows

'* Whmever any strata shall be lighted with 
gas, an anniwtl Itghting^ntar not exceeding

8 per cent, of the annual value, shall be Ertt*
p<j3ed upon all housesj building, and lands in 
fiuth streets : and such rate «hall be payabJe in 
Quarterly instalmcntH by tho oocupicrs of auch 
houwB, buiidings, and lands- The Couimia- 
aiotiers may, in aid of the lifjhting-rate^ e t-  
Mbd^ out of the funda at tbeLr diupoaai, auch 
further sqiii, not exceeding one-half of the 
amount of the net proceeda of the eaid rate, oamay --------" ■’ ^ ■ -- - ^
aiicl ____

lamps pJaced ....... . .. ..... _________ „
the rate* although the gas-plpea be not carried 
along such streets,̂ *

Mr» p e a c o c k  said, if the diacussioad 
which had already taken place in thiA Coun* 
ctl on the question of gas-lighting had pro­
duced no other benefit, he thought that they 
had produced thia very important one—̂  
prospect of the improvement of the town on 
thesubject of drainage ; for* by Sectfon X X JX  
of this Bill, it was provided that the Cotn«̂  
misaionera ahonld carry out̂  with as little 
delay aa poMible, such i a complete systeoi of 
sewerage and drainage within the town aa 
should be directed by the Lieutenant Gover^ 
nor of Bengalf with the saactioQ of the G(h 
vemor General in Council; and tbat  ̂until th«t 
systBfn of sewerage and drainage shoukl 
have been complet^, they should set aside a 
lakh and a half of rupees a year either for 
^at purpose, or for paying the principal and 
interest of any aums which might be bor* 
TOwed for the purpose. This would enable 
tile CommiBsioners to borrow a sum of front 
25 to 30 lakhs. Mr. Clark, the Secretary to 
the CommiasLoners, in a very able Report on 
the drainagejof Calcutta, had shown that the 
expense of the large sewers would be about 
16 lakhs; and he estimated that the cost of the 
entire drainage of the town, including i»urfao« 
drains and ait conimunicfttions with them  ̂
would amouat to about 30 lakhs. Tho 
Section now before the Committee appear­
ed to him to be founded upon an erroneoua 
principle j and he thought that  ̂ wheuavef 
an attempt was made to legislate on ef* 
roneous prirtciples  ̂either an injury or a failure 
was sure to be the result By this Section  ̂th<i 
rate was, in fact, divided into two parts^—two- 
thirds to be paid by the occupiers of houaev 
situated in streets which were to be lighted 
with gas, and one-third to come out of the 
general Municipal Fund. His Honorable 
friend oppoGite ( Mr. Eliott), in the debate 
upon Section IV  of tho General Municipal 
Assessment Bill, had shewn cleJiriy that a 
ta:c levied upon' the landlord eventual'ly felt 
upon the occupier; and if the existing house 
rate should be increased from 6 | per cent 
to 7^ per cent  ̂ and the prevent Section^
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nnjios^ « UgHt3ttg rate ^  ^  pw c«m 
lApoTt^cupiers of louses arvl lands in such 
streets as niinht be lighted with gas* were 
cftfmdj itmuet be very obvious tb*t thaoccu- 

' pter^ oF sudu Blrteets would h»v& to bear a 
' tax oF 9 1 per cent The effect of the Sec­
tion would be to give a botitity to gw- 
Hgbting ; and if gaa-bgliting or « Gas 
Company could not iimintain itself witliout 
a bounty, it ooglit iioi to be supported. Gae-

■ Irghtiiig, like every tiling else, ought to de*
 ̂ pend upon its owfn merits. I f  oit-lighting
could be made «ul!ici«ut for the town at a 
cheaper rate than gas, he ahould vote for 
xkiMigliting, But whether the town ought 
to be lighted vvith oit or with gag, must de* 
pei:)d û »on the quantity of light that was to 
be at the cheapest rate« He

' wmtld leave it lo the Commissioners to deter-̂  
mine by v̂ iiidh of the two jtieana the town 
cauH be most Scfficteully lighted at the cheap­
est'rate* I t  wduld l>e obwTved that tbit 
t^ection did not eay anything about the 
<|uaiitily of light that wga to be provided- 
If, for example, a street couJd be equally well 
lighted and at an efjtjal expeuse by Lû enty 
oiT-bmp» as by tĉ n gas Jamps, there w^s no 
rrason for makirrg the occupiers pay 
thirds of the expense If it were lighted 
with gas, uid leating the Mumcipal 
Fund to bear the wliole expense if it were 
lightetl with oiL The means wliich the 
CommifiaitJTiê  ̂might use for giving light was 
immaterial : the <]uestion waâ  t)i« quantity 
of light to be obuiined. The Section saiJ 
nothing abo\it that; but it said that  ̂ if any 
street were lighted vrith gas, the occupiers 
nruBt pay two-thirds of the expense of 
sutb lighting. The Coundl might *s well 
sky ihatf 4f any street were awe^ with birch 

' iHOOmt̂ , the occiipiers must pay two^thirds
■ of the expcngo;' but tint if a street were
' ' ‘with tiiê  <»Tdinary brooma of the
‘ eountry, the charge-^niust be borne by the 
^Municipal Fundi .

' I t inif^hl be a«id‘ >that the very term 
ga*-iijhtinj” itnplied increased Jighting. 

Ho denied that. The cjuantity of light 
by a gait-lamp depended upon the 

siae of ' ti»e burner used. A very GcnalZ 
burner In a gas*lamp might be used, and 
it migiit be calJed gaj-lighting ; but it 
wou^d not he efficient lighting. Why waa tJie 
rate to be diiided into two parts—one<-third to 
be paid hy tlie Municipal body, and two-thirds 
by occupiers iu particular atreets ? If the 
reason was tliat tlie Municipal l>odry or ihe 
Public wn» interested only to tlis eKtent of 
ono'tlkird of ihe light intendedlo be ptoviiicd^

j}]i\ I^iwock

wks no reasoa why die Oê bcfl ibotrld 
enable the CommiBsioiterfl to tfAposeupba oc­
cupiers in particular streetH, without cb«roo4- 
sen^ two-thirds mofe lighting than the ViAlic 
reqotred* Whaterer was necesMry for'the 
Public, ought to be paid for by the FuUk. 
For av)y thing zAore than was necesst^ for 
the Public, a rate ought not to be impdd 
upon occupiers in paiticular sectim of the 
town without their consent* Let the 
cil hok at the Jast clause of this Seecm 
Ic conapleteiy tested the principle ^  the 
Section* It shewed the principle boMbe 
that the rate ehould depend, not 
quantity of light aiForded, but upon die 
means by which that Itght wu to be ptorid- 
ed. Itaaid— ' j
” Streets offiuiently lighted by l&tdp^plk* 
ed at their comers, ahaU be liable to in« 
although the gas-pipea be mot carried along
such streets." '1 .

BFe iwked̂  why should the omipKrt (rf i 
street which was efficiently lighted wî b a 
gifi lamp at epich ejid, pay the ĉ pen̂ e;)! 
such lighting, when tjie occupiers of stieeti 
which might be more efficiently lighted wiih
oil lanips throngh their entire feugth were to 
pay nothing ? , It appeared to him that ii 
would be very hiijust to gfve the Cofdmia- 
fiioners ihe pow^r of tlirowing a lai upoii 
some persons ratlier than upon others bv de­
termining to light certain streets with jas 
and others with oil* He thought that thfl 
Commissioners ought to Kg lit th« whole 
town efficiently, at the cheapest rate ; itA if 
efficient lighting with ga3 would be more 
^pensive than efficient Hghfiug with oil, he 
could see no reason why gaa 
preferred.

He should, therefore, propose to oimt so 
much of the Section as allowed the Cffln- 
missioners to levy a rate upon occujiiers. 
It was either necessary to impose a 
rate in addition to the house rate of 7J p«f 
cent, or it was not. If it was 
Jet it be imposed. But the Countî  liî l 
not the means of knowing what'the 
necessary for lighting this l6wn otight tb be­
lt had no data before it* The Govemm̂ ntt 
Municipal Commissioners ia 1855̂  in '*he 
Metnorantlum which they iurni^hefl 
ccmbar of that year to the Sele'ct 
on the Bill to provide for the better IgWig 
of the Town, sajd :- ' ■ I

“ To lighfl the entire T̂ >wn- with gas tb*r̂ ' 
according to the above method, the 

hmall andtnrtuous iinfrf̂ rjiipiitod 
ant lanes only beinj represented by
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1̂' A> iW  It ^sttis ot lUk 1,76)0(X> a
wUvtQ be tixpeodaci &c tho aingbe purpooe of 
Jj^tiog^ tlte town̂  wliereas the amount to be 

' >B0t «p«rl for the tlrainage of the tawiH—« 
^Avbtanti^ beuetit to the inh«bilant&^w*a 
4o ba onJy Rup«fS 1,50,000 1 ,

' - TIm ComrafsskQTiers psooe«(kd ia th^ir 
' -SlenmraiKltini t4) say ' .

:* f f '* Tb» extent af woald, w* eonMlrB,
HO juftt ground for complaint or diaaatiB- 

.iaetifltt Qf). bbe p^rt of «iay of the inhabitama*”
ir He coticiimd fulJy id thift remark if it 
'4lliide<l to the quantity of Eight to be afford- 
«d  ̂livt not if it re fe r^  to the ratee neces  ̂

'.Isar  ̂k>prmrid« it. 
j -  They* ppocteded— ^

" The total nrxnoal renta.1 of the wtiok T«ini 
woounts to Hupe«i 57,79^sa ; 3 p«t c«ot on 

 ̂ Ma $MVXf amouiUioi' ig Rupees would
theref<jre ^Gft̂ ly vover the cŷ t̂  or* if the pro* 
jnii^s at Rupees 5 per month OJid upward^ 
Alone he called on tu paj, then  ̂ the totnl an*

, rental for vuch htiUbOf̂  Supeei
 ̂ 53j€9}3-0, 3  ̂per thhi amguiiCf yielding

]ftupees IiS8j€2G, ould be reqiiirtd 10 cov̂ ir 
' the tola! annua! ejtp^nse of Enpcea 1,76*418-"
■ ■ ■ ■ • ■ ■  _ - I  . . ■ ■, , 1.

So. tb^t, if the’ Commis^Qers cbpae .to 
light with aJi the streeĴ a, mentioned in 

^ l i s t ,  v^hich th^y couli) do uoder x\iis S&c- 
tioQ, ihey might expeiij Jiupees 1,76,000 
per annum for that purpose, ^^ereas for the 
etf̂ eotual tlrflioage of the Xoivn, they would 
expend only Ra* 1 ̂ 5 0,000, Tliat^ in his.opi- 
nipn, would bea very great waste of public tno- 
Dey, The total amount which tlie CoTniTtiflVL-̂  
oners now espeoded for the lighting of the 
toi^a was about 16,000 Ks. per yeâ * That 
sura they were to be erapowored to raiae to 
Bfi, 1,73,000 or 1,76,000 a year! He 
thought that tliis Council ought not to vest 
them with the power of increasing the ex- 

for lightiug to that amount If any 
. wr^ase waa iiegessttry, let the Council fix 

. ,Al limî  beyond which tlie Commtf»sioneis 
 ̂. shoiiJ4 not be Ûoiifted to expend the public 
^j^cmey,,forsuch a purpose. I t appeared to 

that qae l^kh q year would be amply 
,.5ufficieiLtj‘ and lie therefore proposed to fix 
„|hai. leaving it to the Commissioners

the town ef^cientty 
;̂̂ )y , .whi^V£f means appeared best— whetheV 
,(*|ruh g|is or wiih otj* But inasmuch as'no 

 ̂ pf the^eatpeniie ought to be paid by
. ,jOccuj)i ;̂s. (jt pju-ticular streets beyond that 

which was required for theg^ner,a|l goo<li' no 
further expense ought to be imposed upon 

witiMt th«ir cons^Mt.  ̂ I f  tJiey wanted 
gas-hVHting in their streets in exces^ of what 
lb© public interests. re<i îrpd, weH aJ^drgootl :' 
lei them.ngneeJo pay fo iii ; liul the Cotn-.

miwioBerfl «h0M)d not' be vested witb the 
power of co[«pelliiig them to do so. In 
providing for a systom of drainage, , the 
CouDcil did not «ay that occupiers iu streets 
which had kr^e ^alns shofild pay & higher 
rate than ocoupierai in streets which had 
SEEalkr drains  ̂ but it looked to the entire 
dniivge of the Town, ami proposed to pro­
vide for it by w  equal rate upon all the 
inhabilaDtSp Witatever expense was neces­
sary for the efficient drainage of the town, 
ought to bf bofoe by the inhabitants at 
large ; anJ, in the same way, whatever 
expense waa necessary for the efficient light­
ing of the town, oqght to fail upon the Inha­
bitants generally,.

As, he hwl be&re,. be would limit the 
Blnounttobe eipeaded for lighting to Bupees
1,00,000 a year* His Honorable friend 
opposite (Mr. LeG«yt) shook his head ; but 
hft sliouid rememboir that lU. j,0Q/KX) a 
year was more than six tiDnes the mm that 
was .now expended for lightings .

Ma. Lk\}E X T  remarked that, including 
the pdvate lamps, the amount now expended 
for.lighting was 70,000 rupees a yearn.

-r M r. T E a c o c k  replied that 1,00,000 
would at l«ast give one'third more than was 
now expended Ijiclusive of private gate lamps. 
If oectssary, he would give l,lo,OUO ; buthe 
would not giro tl^ Comuu«su>neT9 powers to 
ivipose a rate upon occupiers in particular 
streets to the extent of two- t̂hlrds of Rupees
1.76.000 without their consent According to 
tfie eMimate of t^e Commissioners themseUes^
1.33.000 rupees would efficiently, very 
efBcientiy, light the town with oih He 
should say that Bs, ly00,000 oc 1,15»Q00 
would be araply sufGcient for the lighting of 
this town, when we w m  giving, only £s.
1.50.000 for the muoh moco> important
object of drainage  ̂ But* . th«̂  first 
instaooe, he would limit, ihe amount to 
Ra* 1,00,000. The proper principle upon 
which to impose a l^httng ratif. i^as 
that the town should be iighbed ofHoî ntly, 
whether it wai l^lited with gas or with 
oil. If efficient gas-Ughling cQuld l \he 
provided at the same expense aa efficient 
oil-lightingf let the Comnussioojars introduce 
gas ; but h« could 1 not consent to give 
them the power of compelling oocu|N£rs.to 
pay for gas-lighting if it cost more, than 
the same quantity of ot)-lighting. He coyld 
not consent to give a bouttty ta gaa cUher 
&r fostering g^-lightmg or to benefit.a tias 
Cotnpany* ^

He should, therelora  ̂move an omendm^ut 
m the,Section.. ^
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Mr. CURRIE said be weuld u k  hit 
Honorable and leimed friend bow be propos­
ed to provide a genera] lighting » te—whe­
ther he iniended to move & oew Section 
making such a provision^

Mr. p e a c o c k  said, the house rate 
had already been raised from 6^ to 7-( per 
cent; and besides this, the horse aad carriage 
tax bad been re-^mtroduced. He therefore 
thought chat there was no necessity for a se­
parate lighting rate. At least, the Council 
had at preaent no means of ju Jging whether 
there ivas any «tich necessity or not It 
knew the amount which the house and land 
tax produced ; but it did not know what the 
hoTSe and carriage tax would produce. If 
the Honorable J^orerof the Bill wouid satis­
fy him hereafter that the proceeds of these 
two taxes would not be sufficient to enable 
the Cotnmissionefs to provide for fJghtxng 
the town properly  ̂ but not eictravagantJyt 
would agree to tlie iatroduction of a new 
Clause imposing a aeparate rate» But he 
thought that the taxea already introduced 
would yield 8u4£citnt to leave Rupees
1,00,000 a year for lighting ; vad it was tlie 
bounden duty of every one who asked to 
impose a taJC, to show that it wa£ neceaeary.

Mb- CUBKIE said, be had no ob^tion 
whatever h> the prkciple for which the Ho^ 
notable and learned Member contended. 
He believed it to be a correct prbciple. If 
the CommLflSLonerA were now in a position to 
light efficiently the whole Town— tf they 
had mean$ and appIianocB for so doing—then 
there could be no question that the whole 
Town should be lighted from the general 
fundsf and that there shodd be no partial 
rate. But thia waa not the cose. Gas- 
lighting, if introduced into Calcutta at all̂  
must be introduced gradually ; and the gaŝ - 
lighted streets would have an advantage over 
tm  portiotii of the Town which were not so 
lighted. The Honorable and learned Mem* 
hii bad said a great deal about the compa* 
rative cost of eiEcieut lighting with oil and 
efficient ligliting with gas ; but the fact waŝ  
that no one had ever yet seen any town or 
any street lighted with oil in which the light 
could at all compare with the light of a 
(own or street in which gas was used* If 
Calcutta waa to have gas-lighting at all, it 
was absolutely neoes«ary that the improvement 
should be provided for by additional taxation p 
The Honorable and learned Member had 
said that the addition to the house-rate and 
the re-intn>duction of the horse^and-carri^e 
tax ought to be sufficient without any addi- 
tiooal taxation. The increaj^ of pei

cent proposed to be made lo the. houe-at» 
would p ^ u c e  about Rupees 70,000 ; sol 
the proceeds of the borse-and'aaifiii^e tax 
might, he believed  ̂amount to Rupees 7Ĝ D0Q 
or Rupees 80^000 at the utmost 
subsec|uent Section of tbe Bill appropnaied 
to drainage a uunimum sum of Hupeei 
1^50,000 A year, wbkh, he believed, would 
be the full amount of tlie additional taxatioa. 
Then, could the CommissioaGrs light the 
Town efficiently out of their present incoine! 
Moet assuredly, they could not Tosay  ̂
therefore, that they might spend a Jakh of 
Rupees, and not to give them the lakh to 
spend, wouid simply be to tantalize them by 
teUliug them that they were at liberty to da 
what they hod no meana of doing, Tbe 
plan proposed la tlie Bill did not profeN to 
be founded ou any very acciirate princi^j 
but had been proposed as a practicable pLî  
and one whicli appeared suited to the a«luil 
poation of the Town. There was a G« 
Company which had aJready laid down mum 
in parts tlie Town, and it was advisable tbat 
the Commissioners slionid take advantage o( 
the operations of that Company* The plan 
proposed in the Bill would enable the Cimr* 
wsioners at otioe to light tliose streets witli 
gas in wiiich gas could conveniently be 
introduced in the first instance, and herei6er 
to-extend the improvement to other i«rt& 
The Honorable and learneil Member had uifd 
that, by passing this Section, the Gouaeit 
wcukl enable the Commissioners to expend 
Rupees 1,76,000 upon lighting; but the 
Drainage Committee's scheme wouid absorb 
both the present surplus and tbe preceedi 
of the new taxes j and conse<[uentjy the 
meaEis of the Commissioners for iDtrô  
ducing gas lighting would depend entirely 
upon the pn^uce of the special 
rate now proposed, with aucb iimall sums as 
they could afford in aid of the lighting 
from the general Municipal Fuad.

Mb, g r a n t  said, the Henotabie 
Mover of the Bill bad ob^erred, and jubtly 
observed, that it would be of no avail for 
the Council to empower the Commissionen 
to spend a lakh if it did not give them the 
lakh to spend ; and if the Houorable Mem­
ber would propose a Clause ftNT the introduo-j 
tion of a lighting rate, to be paid by the 
whole town, the whole town deriving 
benefit of the improved lighting, he (Mr, 
Grant) would be most happy te suppoft ̂ t. 
But the Honorable and learned iVJember 
opposite (Mr* Peacock) had distinctly pniF- 
ed that tbe principle upon which the 
tiou in quefiUou was baitedj was fallacivuSj
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unwttnd^ and unju&t. The Hotiorible 
Member wild had the conduct of the BUJ 
)wi himsdf admittedA as much. He had 
admitted that he wa» not prepared to atand 
by the principle of the Sectton* He (M r 
Grant) recomnnended him to abandon the 
SectioR itselfi The SeecidR was itothing 
more than an embodiment of the principle ; 
and, ooaseqaently^ since he gave up the 
pmciple; he ought also to give up the Sec- 
tioD. *

Since this queston had been first agitated, 
his (Mr* Grant’s) own opinion regarding it 
bod been chang^ in some reep^s. If a 
pfu'ticular section of the town were tho*' 
iw gb lj lighted; no matter by what 'means, 
then he sb^kl agiee to a Clause which 
would impose a rate upon the inhabitants of 
tbot mtion* Iff for example, the European 
portion of tile- town were to be thoro«ffh!y 
lighted^ let it be with gas or let it be with 
oil, and the remaining portion were to be left 
in ita present disgraceful stdte of darkness, 
b« quite flgî eed that the occu^iere of h b u ^  
in the European portion of the‘ town oiight 
to p*y fw such local lightingi But thepro- 
poflol ’made by this Sertion Waathat^ when­
ever any strwt should be Hghted with gas; 
the inhabltentft of that street must pay 
ligb^ng rate. Now, if the Commfssiane^' 
did their duty, they would ; Hght be»t tho^ 
sfcreeta which were great thoroughfares: 
They, therefore, would run their mdna 
ibmigh the great thoroughfares, and light 
them with gas* He asked, why, because hia 
bouee tiappened to stand on a great tho- 
ivughfare, he ehoulU pay for lighting those 
who paas through it ? He would reoom' 
mend the Honorable Mover of the Bill to 
give up this Section, and to introduce 
aiK>thcr which would enable the Com- 
miesioners to light the whole town efficient-* 
ly—that was to say, to light great thorough- 
fiires, great Greeks ciot being great thorough- 

and lanes  ̂ as such places reapec- 
tWdr ought to be lighted, and to tax the 
whole town eqottUy for such Kghting* That 
woold be proceeding upon a correct principle ; 
and: he (Mr. Gr^nt) was satisfied that, un­
popular as the nieasure might be under any 
pha^f if it Were found to rest upon a prin­
ciple which wag sound, and which did juittice 
between main and man, it would lose much 
of [fs unpopularity.

Sm JA M E S  COLVILE said, that
there was a further ground for having ionte 
general lighting rate. People i«ere tiow bound 
to pay a lax for lighting in a particular mode ; 
naraely, by having private lamps at their gates.

The amount so raised appeared by the returns 
to be about Rs  ̂ 50,000, And he did not 
see why, if the community was relieved, as 
by this Bill it woukl be relieved, from that 
impost, it should not pay a Hghting rate in 
another shape. He was one of those who 
thought that it was desirable to have the 
town better lighted than it He diil
not suppose that there was any town in 
the world of equal size and opulence in 
such a disgraceful state of darkness. He 
had never' seen any other town in ttie 
world in which a lamp was placed on 
one side only of a road ; so that, if there was 
no mooti-light, it must depend entirely upon 
a man̂ fl knowledge of the geography of 
the street whether he went to the right 
side of the lamp post or the wrong 
side.

MEf CURRIE said, he had not meant 
to go w ^  in bia admission as toalbw that 
the principle of the Secti în was unsound and 
unjust* He had said that the plan had been 
proposed as one suited to the circumstances 
of' the town, inasmtich as, at  ̂present, it 
w^uld not be practicable to intrMuce 
ihto &H the thoroughfares of the town ; and 
aagas-lighdng must, under all circumstanaeE, 
be mofe efHcient than oil-lighting, the occu- 
pfei  ̂ of those streets which woufd be lighted 
Whh gas would have to pay more than the 
o<icupiers of streets which would be lighted 
with oil 'A t the some time, if the Council 
were of opinion that means ought at once to 
be provided for lighting sufficiently the 
whole town, the mote important thorough­
fares with gas, and the rest with oifj he 
should make no o t^ tion , and should with­
draw Section XXIV^ until the next Meet­
ing of the Council, when he would bring it 
forward in an amended form. I f  this were 
agreed tô  he would also withdraw for 
the present Sections XXV, X X V I,X X V II, 
and X X V H L =■

Mic PEACOCK said, upon this under­
standing, he should withdraw his own mo­
tion.

T he c h a i r m a n  said, H appeared to 
him that the tendency of Section X X IV , as 
it stood, was to impose a lighting tar of 2 per 
cent, on the whole Community, since it pat 
no limit to the number of streets to be taxecL

The question was then pat that the 
further consideration of the Section be post** 
ponedt

Agreed to.
The consideration of Sections X X V  to

X X V III was also postponed.
Sections XXIX to XXXIII were passed*
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Section XXXIV provided fhiit the Act 
should tak« «0ect from the 1st of January 
next.

Mb. p e a c o c k  sftH, ea it might he 
neceBsarr to re^publish the BilT, he ahouM 
more that th» conslderBtion of thii Section 
be postponed.

Agreed to.
The Schedule was agreed to.
The CouDcil resmned its aittingp

M imiClPAL ASSESaMEHT (MADEAB.)

Mr, ELIO TT moved that the Council 
reBoIve itaelf into a Coiuniittee on the Bill **for 
appointmg Municipal Commissioners  ̂ and for 
levying rates and taxes  ̂ in tlie Town of 
Mwra^” j and that the Committee b« in* 
fttructed to consider the Bill in the amended 
form in which the Select Committee had re­
commended it to be passed.

Agreed to.
Sections I  to lY  were passed.
Section V provided that one of the Com* 

misiuoneis should be an Officer of Goveni- 
ment, and that the other two should be per- 
90E1S not holding office under Govemmentf 
and should receive salaries.

Mk< g r a n t  asked if it would not be 
better to alter this Section, so as to make it 
correspond witli Section V of the Calcutta 
BiD.

M& ELIO TT saidf tlte intention in 
providing that two of the three Commis^on- 
ers shonid be persons not holding office under 
Government wiis that they should be the ex<- 
ecutive Commissioners  ̂ and give tlieir whole 
time and attention to the Municipal aJfairs of 
the town, iu consideration of which they 
would receive salaries. The Municipal funds 
at Madraa were bO small that they would not 
admit of alt the Commiasioner  ̂ being paid.

M& GRANT said, the only effect of 
substituting for this Section  ̂ a Section si­
milar to that wfuch been introduced into 
the Calcutta Bill would be to leave the hatuls 
of the Madras Government free. The Section 
would not fetter them at all, but tliey might 
still appoint men holding ofRre under Govern^ 
ment to be Commiesi oners. He did not, 
however, at all mean to object to the pnn* 
ciple of the Section.

Mic ELIO TT said* the modus operand* 
contemplated waŝ  as he understood, that the 
executive Commissioners should do a good 
deal of the office work, by wKtch some ex­
pense would be saved.

After some conveisatioD, Sectioii V was 
put and negatived.

Mr* ELIO TT then movid that the
following new Section be inserted bdbn 
Section V I ■

** The QaTemor-in-Coaneil riiaU also â wiat 
one of the aaid CutnmiBSLOner» to b« Prudent 
of the Board of OoDimiflaoDers."

Agreed to.
Mfi. ELIO TT moved that, after the 

abore Section, the following new Sectm 
be Lotroduc«t1;—

"  The Mimicfpal Commia îonera mav nodn 
such allovvance  ̂ out of the funds to m rvnei 
under thU Act as sha\\ be frotn time to tinw 
fixed by tha GliiT«rnor-ia-Coiincil. Proridd 
tbat the allowaDoo» for any Cominbsian«r 
ahall not exceed the rate of ten thoDHpfj 
Kupeea a ^ear, if the Commî 3iODer holdi no 
other appomtment or occupation ; or the me 
of four tbouaand Bupeea a year, if boUi 
aay other aj^pointoient or occupatuau"

The Section was agreed to.
Sections V I and V II were passed.
Section V III  was negatived.
Sections IX  and X  were severally paisaL
SecCioQ X I was passed after an atn«nd’ 

ment.
Sections X II  to X IV  were

paased.
Section X V  waa passed, after an amend* 

ment
Sections XVI to X V U I were flevenJlj 

passed.
Section X IX  was passed after an aEPmd̂  

ment.
Sections XX to X X V I were setetally 

passed.
Section X X V II, which provided for tJia 

commencement of the Act, was passed af^ 
the tnsertion of the worda and fibres “ lit 
of January 1857” after the words**(al« 
effect from and after the,”

The Schedule, Preamble, and Titfc wet* 
severally agreed tô

The Council resumed its aittin^

MUNICIPAL ASSESSMENT (STlAim)

M r. ALLEN moved that the CounI 
resolve itself into a Committee on the M  
*̂ for appointing Municipal Commis$ioiiefii> 
and for I eying rates and taxes, in the aeveial 
stations of the Settlement of Prince of Wales’ 
Island, Singapore, and Malacca^ ; and tluA 
the Committee be itvstructed to consider the 
Hill in the amended form in which it bad 
been recommended by the Select 
to be pasaed.

Agte«l
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l̂ ecOiovs :Jl to X X IV  wsrn wveplly
po««edi I '

Sectioti X X T  iru  ptssed atiff ameod- 
ments. ___

^eodons X X V I to X X IX  vr^e verenNy
ptSjfcd  ̂ ^ '

Secttoo X X X  was passed af^r ihe inkier*
tion of the words and figures “ the 1st of
J»B̂&ry 1857” after th« word® “ uke offiscc
frMn vod sibr.”

The Preamble and Title were tttvvrally 
pasŝ .

The Council resumed its sittmg.

BETOAL MiBTIfERS' PtJJTD SOCreXY*

M i£. FE ACOCEI moved that tlie Council 
reisoh^ tiseif mto a Cofnmittee on th« BiJI "to 
provide for the dissolution of the Bengal 
Mariners' and General Widows  ̂ Punfl 
ciety, and the distnbution of the fuud^ ba*- 
longing tĥ iTfito” ; &ud ch&t the CominiUde be 
instructed to consider the Bill in the aoMud- 
ed form in wJ»ich tbe Select Co^ftiUe« had 
recoiDmeiided it tp Lq piwHecL  ̂ <

Agreed to> .
The Bill j^aued îfOagh. C o i^ T t^

CHit amendment.
The Council resumed its .
T ne CHAIRMAN rejMrted the Bills 

which had beeu settled in Comqiiftee*

POBTRAIT OF THE MABfjmS OF *
DALHOUSIE.

T h e  v i c e  PR ESID EN T said, al  ̂
though Tery littia prograu hod hitherto been 
mad« in the conBtaraction of the new Clmmber 
fortbeLegigktiTe Council, he understood that, 
when the Chamber «'os ready  ̂ the intention 
was to make it over to the Gouncit, not 
wiifa bsre waliî  but deoorated with such ao 
amount and description of ornaments as 
should be Bidlable to the purposes for which 
it was intended ; and that, amongst other 
things a VBCU>t space would be reserved for 
one or two portraits. It bad been augge jted to 
hiok̂  mad he thought idea an excellent one, 
that no portrait oould be more appropriately 
put up in such a pZaee than tliat of the 
Noble Lord who was the first President of 
the Council ; who had devoted so much paljis 
and so much oi his invaluable time to the 
orgAoizaiiou of its procwdings } who hvl 
prttided so frequently at its first sittings; 
and wbov to the day of bis departUEe from 
this country, had taken the deepetf iiUarast 
in its utility and its progress. Hooorabfe

'M ^ b e n  > miuld renietnbor boŵ  whMi 
tidciug his JeaF« of the Couni^ Hia 
Lordship had said that he had sat by 
its cradle, and watched its growth ; and he 
(the Yii;e President) was sure tha^ though 
the Noble Lord was now fav away from 
us, he continued to take as great
tn  interest as before in all that eODcefueil 
India and this Cooooil in particular*

He bagged to uiention that, at the suggei- 
don of tlie Government of India, tlie Court 
of Directore had undertaken to ae^  out ihb * 
Portraits of all tlie Governors General, which 
were wan tin to complete a full histoncaL 
aeries of the eminent men who had held 
that distinguished office from the time of 
Warren Hastings downwards, to be placed  ̂
in the Government House in Calcutta; and 
lie had reason to believe that, if stich should’ . 
be the wish of the Lc'gislative Council, the 
Executive Government would readily takp 
the opportunity of applying for a second 
Portrait of the Murquis of t&Diousie/ to ba 
pUcetl fji the Legislative Couticil Chamber* 
He thought that tt ŵ ould ’be gratifying to 
every present Member of the Council if such 
a patntjfig were placed there, and he was 
sure it ought to be of interest ̂ to all 
'succeeding Members to hav t' prominently 
lieforc them the portrait of the great 
statesman who had directed the energies 
of this country for so many years, and 
under whose auspices the order and system 
of this Coujjcil were first inaugurated. Being 
in this bf?lief, he had taken the liberty of 
bringing tlie present motion as set down in 
the Orders of the Day before them, and 
he begged now to submit for the consider­
ation of the CouiHiil
“ That a MTessan be sent to the Governor 
neral iti CouQcil̂  conreying the reqtust of thA 
Legialtttivo Ci>uacil that appliuatii>ii be modo; 
to ibc EWorable the Court of Directors for a 
Portratt of the Marqnis of Dalhousie to be 
placed in the new Chaiwer of the Oooiwll"

The motion was agreed to.

JOINT-STOCK COMPANIES,

Mfi- PEACOCK moved that tbe Bill 
for the incorporation and regulation of Joint- 

Stock Companies and other Associations^ 
either with or without limited liability of the 
members theieor be referred to h SelectX ■ ■
Committee consisting of the Vice President^ 
Sir James Civile, Mr, £liott| Mr. AlieUf 
and Pifi ĉock,

' Agreed to,
2 X

if
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N O n C lS  OP MOTIONS,

Msc ELIO TT gave notice that he wouM, 
oa Sfcturd&y th« 13th iosUntt move the 
ihtrd reaJing of the Bitt to comprise hi 
one Act the provUlons neceasftty for the 
9SdessTnent stid cdtlcction of Munieipal rates 
and taxes in the Town# of Calcutta, Madras, 
and Bombay^ and the aerera  ̂ stations of the 
Settlement of Prince of Wales^ Island ̂ 
Singapore, and MaJacc&.”

And of the BiU for appointing Munici- 
p j  Comipissioaers, and for levying rates 
and taxes, in the Town of Madras.”

Mit. ALLEN gave notice that he ^ould, 
on the same day, more the third reading of 
the Bill “ for appointing Municl^l Com­
missioners  ̂ and for levying rates and taxes  ̂ iti 
the several stations of the Settlement of 
Prince of Wales' Island^ Singapore^ and 
M&kcca.”

LAND CUSTOMS (BOMBATO

Mb, LeG E T T  moved that a communi­
cation received by him from the Groverament 
of Bombay be laid upon the table and 
referred to the Select Committee on the Bill 

to make better provision for the collection 
of liand Customs m certain Foreign Fron­
tiers of the Ftesidency of Bombay,

Agreed to,

NOTICE OF MOTION-

Mb* p e a c o c k  gave notice that he 
VP quid, on Saturday the 20th instant, move 
ttie first reading of a BiU to give effect to 
the Pena) Code of India*

The Council adjourned.

Hon'btflSir J. W. CoMle, 
H o d , M ^ o r G e u L  J ^ L o w .  
Hoa, Jp P. GrMt,
Hoa. Pdacook*
D. Eliott, Esq.

Saturdayf December 13M, 18^6. 

P b e s £ N T  :

The Uociontble J . A, DoHHf Viet-Praidfnt^ m the
Chair,

C . A U «i)f E « q .
P. W, LeGeyti E*q.
E. Currie, £^q. and 
Hon. Sir A. W. Bulkr*

A  Fethtmi of Hindoo Inhabitmte tif fti- 
hirm and its neighborhood.

Two PetitioDft of Hindoo Inhafntuita 
of Calcutta*

A  Petition of Hindoo Inhibitants of
BanMOrah,

Stb JA M ES COLVILE mov«d that
theae Petitiona be printed.

Agreed to.

PORT.DUJBSL =

T stt CLERE reported that he bad ft* 
ceiled horn the Governor of tbe Stmb 
Settlement a communication forwarding i 
letter from the Cbamber of Comroerea of 
Singapore on the proposed levy of hirbour 
dues at that port.

M r. ALLEN^ moved thal thete papee 
be printed.

Agreed to«

POLICE (PRBSIDENCr TOWNS  ̂ U )

T h f  CLERK also reported that hf hA 
received from the Governor of the Straits 
Settlement t r̂o communications relative to 
Act X in  of 1856 (the new Police Act}

Agreed to*

ABKABfiB REVENUE (BENGAL,)

The following Message from the Go­
vernor General was brought by Mr. PeicDcl; 
and read

MESSAGE No. 87.

The Governor General infomw the Le* 
gisktive Council that he has given his ass«Dt 
to the Bill which was passed by then) on 
the 15lh November 1856, entitledj **A 
Bill to consolidate and amend the law rekl- 
ing to the Abkaree Revenue in ,lhflrW- 
aidency of Fort William in Bengal!’*

By order of tlie Right Honorable tjie (3s- 
vemor General.  ̂ \  i,

CEqiL^BSAjijON, 
SecreiaTy to tAe G<M:

J -I M  ' L ■

F ort William, ,1 =; .
The 9tA December  ̂ 1856, /  ■ ; .

HINDOO POLYGAMY.
1

_____ _____ I

T ub CLERK presented the following 
Petitions praying foi the abolition of Hindoo 
Polygamy : —

SONTEAL DISTaiCT&

MH- CUBRIE moved the first 
of a Bill « to amend Act XXXVD of 
1855 (to remove from the operation of tbs 
general laws and Beguiations certa^djtoti


